
CENTRAL ADMINLSTIIATIVE TRIIUm AL. JAHAr.PUR
BENCH. JABALPUR

Ongiiini Annlications N o s .7 4 I /9 9  and 3 3 3 /2 0 0 0

J a b a lp u r ,  this tlie Si^'^day of M arch , 2 0 0 5 .

Hon’ble Mr. M.P.' Siiigh, Vice Chairaiaii 
Hon’blc My. SadJma Srivaslavti, Judicial Member

5.

6 .

Original Application No.741 of 1 9 9 9

Bliuaiilal Ratde, ' - \
Aged about 42 years» i
S/o Sliri S. Ratde, Sliort Tenn Medical 
Oflicer, (S.T.M.O.), Ordiimice Factory,
Khainariya Hospital, Jabalpux(M.P.)

Dr. Prashaiit Kuiiiar Saiicheti, 
s/o SlmM .C. Sanclieti,
Aged about 37 years, (STMO)
OFK Hospital, R/o 1920,
Wright Tow i, Jabalpur(M.P.)

Dr. Sarkar, Asit,
Aged about 30 years, ’ -
S/o Sliri Atiil Chaiidra Sarkor, ;
(STMO) G.C.F. Hospital
R/o 63/2, CliitraiijimMarg, G.C.F.
Estate, Jabalpur(M.P.)

Dr. Jolui MaUiai,
S/6 lata;R.K. Mathai ■
Aged about 33 years (STMO)
G.C.F. Hospital, R/o 3/1, B-Block,
Datt Arcade, Civil Liiie, Jabalpiu-

Dr. Lalit Kmnar Paiidey,
S/o Shri S.L. Pandey,
Aged about 35 years, (STMO)
VFJ Hospital, House No. 850,
Street No. 16, Caiitt. Jabalpur,
48001.

\

Dr. Saiijay Tiwari,
S/o B.D. Tiwari,
Aged about 34 years, (STMO)
GCF Hosi îtal, R/o 1047-A,



Vi jay Nagar, Bcliind Krislii IJpaj Mmidi, 
Jabalpui,

7. Dr. Shail Smgli Yadav,
Wife o f  Dr. Rajiv Yadav,
Aged about 22 years, STMO)
Ordnance Factory Khamariya.

Dr. VaiidaiiaKaremore,
Aged about 33 years, (STMO)
Vehicle Factory, Jabalpur Hospital,
Wife o f  R,G. Kareniorc, Qr. No.545, 
Type-IV, Scctor-ll, V.F.J. Estate. 
Jabalpur
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AppHcaiits. '

(By Advocate -  Sliri V.Tripatlii on behalf o f  Sliri S.Paul)

V E R S U S

1. Union o f  India,
Tlirough -  It’ s Secretary,
Ministry o f  Defence, New-Dellii.

2. Dircctor/Chaiirman,
Ordjiance Factory Board,
10-A Kliudirain Bose, Marg, 
Calcutta. ■

3. General Manager,
Ordnance Factory Khamariay, 
Jabalpur

4. General M anager,
Gun carriage Factory,
Jabalpur.

5. General Manager,
Veliicle Factory, Jabalpur. Respondents.

(By Advocate -  Sliri S.A.Dhannadlukari)

Original Application N o .333  of 2 0 0 0

Dr. Rini KuriviUa,
D/o Sim T.N. Kurivilla,
Aged 30 years,'■’r/o 290 4,
Saket Nagar, Ranjlii,

Applicant.
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^  (By Advocale -  Shri V . TripaUii on bcJialf o f SJiri S.Paiil)

V E R S U S

1. Uiiioji o f  India, lJiro\igh ils 
SccrclJiry, Mijiistry oi'Dcfcncc,
NewDeiJu.

2. Dircctor/Cliairmaai, 
Ordnaiiee Factory Board,

. 10-A Khudiram Bose Marg, 
Calcutta.

3. General Manager,
' Gnji Carriage Factory,

Jabalpur.
a

4. General Manager,
Veliicle Factory,
Jabalpur

(By Advocate ^ Sliri D. da. Silva)

Respondents.

0  R  J) E R  ( ( ^ m n w jQ
/•

B y M .P. SinRh. Vice Cliairnian -

'Ilic issue involved in both tlie OAs is common and tlie facts
I ' I

and ground are identical, for tJie sake o f  convenience botli the OAs 

are being disposed o f  by tliis common order.

2. By filing tliese OAs, tlie aiDplicaiits have claimed tlie f o U o ^ g  

]naui reliefs >

OA No.741/99

(lii)

( i v )

Set aside Uie order dated 10.6.1999 “ Anncxurc A- 
1” .

Command the respondents to grant the pay scale o f  
8000-13,500/- to the aj^phcants w.e.f. 1.1.1996 
with arrear,? and other benefits.
Direct tJie respondents to pro\dde ajuiual 
increments to the apphcants firom the date o f  their 
initial, appoijitnient.
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4

(v) Dirccl the rcs'pt îuloiils U> pay inlcrtisl !uul ticlnvcil
|)aymcii( ;il (he rnic (W R.s. I S‘',o por Miimini.

OA jNo. 333/2()()0

i

(ii) ocl,aside the order dated 10.6.1,099 Anncxure A-J .
(iii) Coininaiul Ihc rcsjx.uidcnls to grant (Jic pay-scalc o f  

R.s.8 0 0 0 -1 3 5 0 0 /-  to ihc iipplicjinl V .c.f. 1 .J .1 9 9 6  witJi 
arrears- und oilier beiiciils;

(iv) Dircct llie rc.spo]idcn(s (o provide aiunuil in crcin cirt^ ta- 
tJie applicatit frojn (lie dale o f  lier imliai appoiiitnicnl;

(v ) Dircct the respojidcnts' to pay interest on dGlayed 
payment al Ihc rale o f  18%  per anninn,”

O U D K R  (O rah

riic brief facts of the ca.s'c in bo(.h tJie Original Ajiplicatioii.s are 

tJiat tJie apphcants arc working as Shoit Tenn Mcdical Ofljcci-s (in short 

SlM O.s) in varion.s Jios'jrilals oi 0,r<;lnancc Factories at .labaipnr, TJicy 

were appointed as S I jVIO,'? on diflcjcnl dales during tJie period from. 

11.10.1989 to 30' '̂ April, 1996. They were cippointcd, on a .fixed piiy o f

Rs. 2200/- ])ius other aliowunccs piior to 3.^1.1998.. Now Liic same lia.s
1

been revised to Rs. 8 ,000 /- aOer llie revision o f  th.c pay scales on llie 

rcconnnendalion'of (he v"' Ccalnil Pay ConnnissitMi. The applicants 

have made reprc.sentations to the re.spondents to grant iJicni tJie revis'ctl 

pay scale on the basis of the v "' Central Pay Cojmnission w th  effect 

fix)m 1,1.1996 instead of 3“* Aj)iil, 1998. The respondents vide tiieir 

letter dated 10^ Jimc, 1999 rcjcctcd the request o f  the applicant. 

Aggrieved by tJiis order tlie applicants have filed tlic present Original 

Applications' seekijig directions to the respojidents to grant tliern the pay 

scale ol Rs. 8000-13500/- with effect from 1.1.1996 aiongwitii Ilie 

aixears and otlier benefits with juinual hicrcments and interest at tlie rate 

of 15% per ajuintn on tlie delayed payment.

2. The respondents iii their reply imve stated that the aforesaid 

benefits could not be gnanted to the applicants because tlie Ministry o f  

Fiaiajice have clarified that “if  a pei-son. has been appointed in a 

Ijrescribed pay scale o f  pay and is also being allowed all allowm ces like 

DA  ̂ H RA and C CA  as apphcable to a Govt, semuit, he is entitled to tlie

A n



bcjicfiLs o f CDS (R P) Ru-lc.s, 1997 inc.spcolivc o f llic Pact ;i.s lo wlicllici: 

lie wns nnpointcci on adJioc bnsis, fcni])o.i'aiy bn.sis or rcgnlai' basis'’ . T]ie 

respond Cl 1.I.S ]iavc aJso staled Uial Ihc S'I’M(.)s aj)po.ijUct.l on adlioc basis 

arc cjititlcd to rc\'ised pay scale o f Rs. 8 0 0 0 /- per month frojri the dale it 

lias been sanctioned by tJic competent autiioiity in G oveniment o f  India

i.e. fioni 3''’ Apiil, 1998 and tlic question of grant o f  arrcai^ \AitJi effect 

fiom 1 .1 .1996  does not arise. The STM  Os have been appointed on fixed  

pay basis on the terms and conditions as stiprdated. in tlieir appointment 

lettei^s.
I

3. OA. No. 741 /1999  was firetly heard on 2?>. 1.2004  and it was felt 

tliat tliere are contradictory judgments passed by the various benclies o f  

tire Tribujial, lience, vide order dated. 10 .2 .2004 , Uie mal.ter was iijferred. 

to the FuU Bench.

4. As per the orders o f  the Chai.onaji the FuU B ench  was constituted, 

ajid it agai.n heard both tlic paities at great length to consider the issue. 

The Full Bench \ade its order dated 9*‘' M arch, 2005  lias held as u n d er:

/•

“28, I'ln llicsc reasons, we answer l.h(̂  lell'rencc a,s nndei\;

, The applicatUs sliall only be entitled to the salary oi R s. 2 200 /- per 
month with allowances from 1 .1 .1996  as per the continct, till 
revised. However, Ihe Government m ay reconsider the same, i,u 
the hglit o f  our findings above.”

Since the issue involved in both die OiiginaJ. Applications lias been  

decided b y  tlie Full Bencli in liie aforesaid judgment aiid the sam e has- 

been rejected, botli die Original Applications are also dismissed wiOi no  

order as to costs.

5. A copy of tJiis order be kept in the other file o f  O A  No. 3.3.3/2000.

-«5:vhco(M s. Sadhna Sm 'nstava) ’ • Singh)

Judicial M em ber V icc Chnirnian

^SA”


